
OFFICE OF TI IE Cllllili JUDICIAL MAGISTRATE : WEST DISTRICT: DELI II
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- l'ht- following Jtztjtriul Matgislfillc Firsl Class of West District, Ilclht will work as Duty Magistrate, on the dates rtorcc
.1g;|it1\-I lht:'.: 1- ."11:s. it is enjoined upon the Duty Magistrate to hold trial of uttcusutl persons involved in peny cases whenever ncoessary and to
21tt-ml In all 1 -gent matters. such as recording of dying declaration etc. whenever such matter is placed before them. They should always be
:1v;:il::hlt-in1E‘t1-humus on the day of duty.

On Sundays, Second Saturday and other holidays. they are required to reach to court by 11:00 AM and remain there up
to 05100 PM or till the disposal of remand and other misc. work whichever is later. On working days Duty Magistrates shall remain in the
court till 05:00 PM. The duty Magistrate would he assisted by his/her own staff.
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lS.N0 Name of the Judicial Magistcrate First Class Working Holiday Room No.clays .

.111. Shruti Sharma-II, JMFC (Mahila Court-2) - ' A _ I ' 01-03-2026 “fl .158
R/0 A-2B/19411, Near Ekta Apartment, Paschim Vihar, (51-INDP-Y')
Near Jwala Heri Market, Delhi 5

.\/ioksha llztins, 1.0. JMFC-1 1 _ u 02-03'-2026
R/o 2072, l)e1hil\cl1nir1islration Flats, Gulabi Bagh Delhi 03-03-2026
Ms. Sheetal Rani, Ld. JMFC-12 04-03-2026
R/c B-306, 3"’ Floor, Greenfield Colony, Faridabad, Haryana 121010 (Holi)
Sh. Viltas Madaan, ta. JMFC-07 0s-03-2026 I 289
R/0 B-803, Judicial Officers Residential (.0.11plex, Sector-26, Rol1ini- (Local Holiday) l
110042 ,. . . _ _ _ . . .f ____ 2__ . 2 _i-_.____..__.__. ._¢___ ___._._ .

Ms. 5ak:ihiJaiswal,l.d.JMFC-10 06-03-2026 . 345
ll/(1 it 803, Judicial Residential Complex Sector-26, Rohini Delhi i
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SI1. Komal, .11t11=c-01 07-03-2026 200
11/0 v1/112 13"‘ Floor] om Flats, Knlkaji, New Delhi-110019 l (Em-51°“)
Ms. Puonam Singh, Ld. JMFC(NI Act-04) 09-03-2026 08-03-2026 '
if/o Flat No. 2078, Type IV, DDA Flats, Gulabi Bagh, Delhi p l (Sunday) -
Sh. Gattrav Ujjwal, Ld. JMFC (Nl Act)-01 10-03-2026 14-03-2026 D
R/0 33S,SFS Flats, Mukhetjee Nagar, Delhi-110009 (Saturday)
Sh. Ankit Koran Singh, JMFC-08 11-03-2026
R/0 274, 3'“ Floor, Jai Durga Apartments, Tagore Park De1hi- 110009 12-03-20260

> 3- ,. . ... . .

Ms, Surbhi Sethi, JMFC (NI Act -02) 13-03-2026
R./0 112, Kirpal Apartments. 44 LP. Extension, Parparganj, Delhi-110092 1
.11.». r\nantika,JMl-‘C (Mahila(Zour1 00) 15-03-2026 V 349
ll./1. Hal No. 106, Type» IV. 1-'irst Floor, KKD Judicial Residential (500113?)

(Iumplex, Shahtlara. Delhi 110032 - _ > _ - W p

Ms Shivli Talwar, JMFC [Mahila Court-01) 16-03-2026 -
R/.1 A 2 /112. First Floor, Snfdarjung Enclave, new Delhi -110029 _ 358
Ms. Deepilta Goya] Shokeen, JMFC ( Mahila;Court-03) 17-03-2026

_R/o WZ-10, A-2, Block. Asalatpur Village. Jnnakpurl, New Delhi -110058 M i t
Sh. Anshul Singhal, Ld. JMFC-04 18-03-2026 268
R/o Flat No. 706, KKD Judicial Residential Complex, Type-IV, l

,Karkardoom, Delhi 110032 __ J __ 7 _ ___ __ ______ __" _ _ _ _7_ _ _ __1 v___ _ _ _
Sh. Anlcur Panghztl, 1.0. JMFC-O5 19-03-2026 l 3360
R/0 F1atN0 E-803, Parker VRC White Lily Apart-rnents, G.T. Road, Near
Tau Devi Lal Park, Sector-08, Sonipat, Haryzma 131001 i _ _ V __ _ “__ I ____7_ _ _
Ms. Kornal Garg. JMFC-03 20-03-2026 . 292
IL-0 2017, Second Floor, Gulabi Bagh, Delhi ildr11inist_rtttive‘_Ifit-itsLDeIhi _ __ aw ___ ____J_ _____ __
sr (laurtw Singal, 1/.1. .111/11-'t:-00 21-03-2026 355

it-'-1 1-‘lat No. 202, Aaubhay apartments, Sec-7, Sonipat Haryana (Id-ul-Pitt)

04(CBA-ll
03(can-1)

30

102
(CBA-ii)

245
1 _

22-03-2025 I 508 (E1910-
(Sundzty) Bl°¢k7M§.Sl1ivzmgll\1lz1nglit, Ld.JMFC(N1Act-05) ' ‘

R, n House No. 90, Upper Ground Floor, Pocket 4 8: 5, Sector 23, Rohtni
' Dtflhl. v_ -

Ms. Divyashrce Raina, l.d.Ji\'1FC (Mahila Court: 04) _
R/o C-98, 3"‘ Floor, Antrilcsh Apartment. Rohuit Sector-14, Extension
Delhi 110085 _ _ v_ __ _ _ _ _A __ _ I

' Ms. Ilisha Langan, Ld. JM15c: (Mahila Court-05) _ 25-03-2026 353
R/11 25-(I, (ill 10, Sunder Apartments, Paschtm Vthar, 29-03-Z026
Nlfl-V Dellhi -110087

23-03-2020
24-03-2020 , 252

, . . , . .

26-03-2026 ' 103
(Ram Navmi) p (CBA-10Sh Tanmzty Batham, .IMFC(Nl Act-O3, _

R/0 Flat No. 101, Himvarsha Apartment, 1? Extension, Delhi -110292-.. - - - - v r ' - ' '1 ' ' \\A M
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.-;.~;‘ Name <>ii1{éI1£iiFi%11T/i'£g}§tem== mt C1215’: ' wbgong ' iiguday |i,,,,,,, N-,,,
, _____________,___ _ _ ___ days _ g
' 22 Ms. Shraddha Srivastava, JMFC-09 27-03-2020 31-03-2020 02

R/0 l"l‘ 62/25, Second Floor, Kalkaji l".Xlt't‘.s;u:'. Kalkaji New Delhi (Good Fridat-) (CB-'\'")
l Z3 l Ms. Arisha Jain JMFC (Digital Traffic Court) 29.03.2925 102

R/0 203, 2nd Floor, l"-‘lat No.5, Residential Gagan What, New Delhi -51 (Sunday) [E1101 Blflfkl
24 sti. Shashank Nandan Bhatt, JMFC-02 30-03-2026

R/0 B-104, Naveert Apartments Dwarka, Sector-05, New Delhi-110075 l 356

REMARKS 2
01 On holiday the Duty Magistrate of :i:t- day shall also deal with all the challans of UHITC/S'l'.-'\/Impt1.;ndcd

Vehicle pertaining to Darya Ganj, Kamia Market, Model Town & Paschim Vihar traffic circit-5,

02 When any working day is declared 11 hulzday, the Du;_. ' ‘.._~istrate on that day will be dcvntt-d as Z);1tt-
Magistratc for whole clay without any t't;:13tcr order.

03. Duty Magistcrate shall hold court on Sundays, Second Saturdays and llolidays etc. in Room 1\it1t'tl>ers
mentioned against their names.

04. It is impressed upon all the Judicia. Riagistratc First Class, West District, Delhi to remain available in
their court and to perform their judic;al ttork till 5 p.m.,int'ltttling deciding remand and hail applic-iziun,
and Signing of orders passed on the tl;1§.'. as also on warrants, for example, release war:-ants, retttantl
warrants etc., and not to leave suck: t-.-<1.-k for the Duty Magistrate of that day.(Referc1:t~t- .\‘o. 1956
2008/CMM/West,/ADD/DR/2014 dated :15 -06-2014] -

O4(a) In case any Magistrate has to leave court hefore 5 pm due to unavoidable reasons he/shc shall intzmate
the undersigned and the Duty Magistrate of the day of the said reasons before leaving the court. ltt
absence of any such intimation, the I)t::y Magistrate would perform the work of |;hc said Presiding
Offieer only after taking a written rcpor: from the Reader / Ahlmad of the said Court about the non
availability of the Presiding Officer, wi-1:ch shall thereafter be sent to the undersigned.iiltefctvncc
No.1956/2008/CMM/W051/ADD/DR/20 i -Z dated 05-06-2014).

O5. It is clarified that on working days, :11; the Bail applications 8: Supcrdari Applications shall have to tie
heard by the concerned court.

06 All the l.d. Judicial Magistrate I-'irst' Class. West Distrct, i).'I T shall comply the directions received 1'-"urn
time to time regarding disposal of the it-orit from l_lon‘b1e lligh Court of Delhi, New Delhi ttlltl from Ld.
Principal District 8t Sessions Judge (West |. Delhi. '

07 The Ld. Judicial Magisterate I-‘irst Clas» Wt-st District, Delhi tlcputcd for duty and the staff oi their t'ot;rt.~:
who will work on Holidays will be etztztltrd to avail Special Casual leave (Compensatory Leave) in ll(‘l.l. of
the duty performed on such day (s) as pt‘? rtrles. 'l'he Special Casual Leave (Compensatory l.ca\'t‘.) of the
Judicial Magistrate First Class, West l):i\IT'i('!, Delhi shall be routed through and afier verification by
undersigned. The Judicial Magistrate l~ir.\1 Class, West District. Delhi while forwarding the attplication of
the staff for grant of such Special Casual I cave (Compensatory) shall verify that the official concerned
had actually worked on a particular datt-.

08 ln case of emergency the Duty ll/.laglS'.2'£!lt‘ is not available due to some inevitable reasons |lC/Slll‘ wt?!
send a formal request two days in advar1u- For change of duty alongwith the written Conficltt/tvillinglttfas
of the officer agreeing to perform duty tn his/her place, to the office of the undersigned . .

09 The Duty Magistrate of the day shall rep-1:": at Video Conferencing Room latest by 12:30 noon and shall
dispose off the work as pcr directions tssztcd by the then C.VlM Delhi contained in the Office nrdcr No.
8340-80/MlVl/CMM/2008 dated 28-07- 2008.

10 The Judicial Officer who are deputed a\ Dllly Magistrate, 1. .~..trnmoned for the day, of such cay of duty to
appear as witness in a court located ir. court complex other than the place of posting will send a formal
request in advance to the court where I-to she has to appear as a witness for his/hcr exemption from court
attendance for that date, he /she may do so in the forcnoon session, under intimation to the Undcrsignctl.
(Ref: standing order issued by the I.d. District Judge-l & Sessions Judge, Delhi. Video .\'0. 1125:34-
684/DM/Gaz. Dated 26-10-1999.)
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ll In tasc, if any information regarding Inquest U/s 196 Bltaratiya Nagarilt Suraksha Sanhita-2023 is
I'CCCl‘-‘Cd between 10.00 A.1‘v‘l to 5.00 PM. on a working day, the same shall be moved before the
undersigned for marking it further.

12 It, is clarified that on working day, if any inquest information is received by the Duty Magisterate after
05:00 PM. till 9.5‘) A.M. on the immediate succeeding day, then the same shall be deemed to be
marked to the concerned Duty Magistrate of the day, who shall proceed to conduct the inquest
proceedings and no formal marking of such Inquest by the undersigned shall be required.

13 If any inquest information is received by the Duty Magistrate on holiday, then the same shall be deemed
to he marked to the Duty Magisteratc of the day, who shall proceed to conduct the inquest proceedings
and we fonnal marking of such Inquest shall be required.

14 In case of transfer of any Judicial Officer, the newly posted Judicial Officer shall work as Duty Magistrate
in place of his/her predecessor Judicial Officer.

' ,|'_I ' aitrate

- I “IstD'rricfgD$elhil

No..<.9.—fl1..'."....3.'fl.‘fl....c;Jtvt(wcst)/utt/2026 l)at ‘$6
(lopy forwarded for information and necessary action to:-
01. 'l'he ll0n'l>le Registrar General, Iligh Court of Delhi, New Delhi

Fhrough l.d. Principal District 6. sessions Judge, (West),Delhi
02. ‘the l.d. Principal District 8: Sessions Judge, (HQ), Delhi
03. '1 he Ld. l.d. Principal District & Sessions Judge, (West), Delhi
04. l'hc l.d. Principal District 81 Sessions Judge all disuict Delhi/New Delhi

05. The Ld. officer lncharge, Pool Car, 'l‘is llazari Courts, Delhi
06. '! he l.d. CJMs, all District, Delhi/New Delhi,
07. *1 he I.d. ACJM & all Ld. Judicial Magistrate First Class, West District, 'l‘is llazari Courts, Delhi.
08. the Director of Prosecution, 'l'is llazari Courts, Delhi.
0‘). The Commissioner of Police, Delhi
‘F0. The l G (Prison), 'l'ihar Jail, l)elhi/New Delhi.

‘ ll. The Secretary, liar Association, Tis llazari Courts, Delhi
12. The Supdt. Jail, New Delhi/Lock '..,, Iachargc, 'I‘is liazari Courts, Delhi
13. ..aw Officer, Tihar Jail, Delhi/New Delhi.
M. 1-‘or Uploading on centralized web-site through LAY!-IRS
I5. The Video Conferencing, R. No. 21 1, 'l'is Ilazari Courts, Delhi.
‘I6. ‘l‘hc (Zare‘l‘alting Branch, (ilq) 8: West'l'is llazari Courts, Delhi
1'1. Reader to the court of undersigned.
18. :'he Cash Branch, West District, 'l'is Ilazari Courts, Delhi.
19. 3'5 to Ld. Principal District and Sessions Judge[West) District, Delhi A
20. Office file ' ' ,../HA9J

- . \l ‘5Ygti“i'eii»hi*\>2z~>> ''. f l.l(li%d..lZVl§g1Sll’3lC
West lisu-ict, Delhi


